
  

aftegear 

ag feet, 17 weak 2014 

wr. &. diversianedveaahy/48.—derferaat 3x wpice che fafa ats aifeifetara, 2006 

(2006 @T 19) #t ORT 61 daRT vaca wecat ar water aed gu oeiear sk upies te 
fafraers ats vaganr feafeiaa fafa sara 8, arr: 

i. aera ara ait anerr 

(1) gat fafraat er deter ate orpfeen the fafa até (areas ter ogcarsatt 
af faoret, fair, vareet ar fara axe & fee dufeat et wtp aren) deterr 
fafa, 2014 mer aTeaT| 

(2) Sarat Waa A sah veareret Ht aha S wget st 

D faterra 11 Ff Aen 

Safes sik orpices tte fafronras até Grea tte uguesat at fort, fat, 
Tareas UT aR ated a fore duferat wt wits axe) fafa, 2008 & fata 11 4, 
su-fafaaa (4) & ae, faeafeteea su-fasa at sits: are, araa:- 

"(5) wpa suet at, cRager chy a arena, safaferaa 4 A sfeafea aifahea 
ape WaT & few Ros S wea cat aa as & Gare faferaat H sicsta separ 
HPA Hear Watrer Sart set FT sepia eel”! 

%. Wakeat Wa, swest (31) 

[ferarcet 1/4/areTeoT/ 188/13] 

ure fecsoh: aor faferaat at orar fer. 340(31), fear 06/05/2008 gant Hftrafea fear ara ar 

HR aeweare arar fet. 802(31), ate 19/11/2008, ara. 769(31), fea 20/10/2009, 

aa. 38(31), Ree 18/01/2010, arar.fe. 480(31), feet 07/06/2010 ae ararfet. 594(31), 

fee 09/07/2010 aart Bef fear rar al
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NOTIFICATION 

New Delhi, the 17th February, 2014 

F, No. PNGRB/M(C)/48.—In exercise of the powers conferred by Section 61 of the Petroleum and Natural Gas 

Regulatory Board Act, 2006 (19 of 2006), the Petroleum and Natural Gas Regulatory Board hereby makes the following 

regulations, namely:- 

1. Short title and commencement. 

(1) These regulations may be called the Petroleum and Natural Gas Regulatory Board (Authorizing Entities 

to Lay, Build, Operate or Expand Natural Gas Pipelines) Amendment Regulations, 2014. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. Amendment of regulation 11. 

In regulation 11 of the Petroleum and Natural Gas Regulatory Board (Authorizing Entities to Lay, Build, Operate 
of Expand Natural Gas Pipelines) Regulations, 2008, after sub-regulation (4), the following sub-regulation shall be 

inserted, namely:- 

“(5) The authorized entity will, in addition to transportation tariff, be allowed to charge shippers for 

additional compression charges mentioned in sub-regulation 4 and Imbalance Management Services as 

allowed under the relevant regulations of the Board.” 

: K. RAJESWARA RAO, OSD(R) 

[ADVT. ITI/4/Exty./188/13] 

Foot Note : Principal regulations were notified vide GSR 340(E), dated 06/05/2008 and subsequently amended vide GSR 

802(E), dated 19/11/2008, GSR 769(E), dated 20/10/2009, GSR 38(E), dated 18/01/2010, GSR 480(E), dated 07/06/2010 
and GSR 594(E), dated 09/07/2010. 
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